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Heard learned Counsel for ooth sides and 

perused th records. 

In this Apjjication,the Appticflt is 	seeking 

the following rplic'fs: 

the respcndnts be directed to accord 
promotion to the applicant to the post 
of Forernan(Junior); 

the respond€jits be permanently restrained 
ffom 	reverting the applicant from the 
post 	of Foreman,incharge; 

the respondents  be directed to sanction 
and disburse the scale of pay attached 
to the post of Foreman from the date the 
applicant remained as I/c fornan i.e. 
from 20- 5-1991; 

iv the order under nnexur7 so far as it 
relates to the transport section be quashed. 

so far as the relief regarding promotion to the 

post of Foreman is concerned, it is seen from the 

ReCruitm1t Rules of the pOSt of ForeJnan(JUNIOR),the 

feeder cadre of this promction is Head mechanic with 

three ycars regular service in the grade,whereas the 

applicant had not fulfilled such criteria and as 

such he ws not eligihe for promotion to the post 

of FOreman(Jr.) .so far as the second prayer of the 

applicant 	 sion from the  post of Foran 

incharge, is concerned, it is clear from the records 

C produced in the aove case that the ap.1 had only 	' 

bp1 asked to lc'okafter the charge of the post of 

Foreman pending the posting of qualified -eSOn against 
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that post and on the joining of the person with 

relevant quail fication and eligiility, the aplicant 

has no right for the post. :'he third relief sought 

or is that for grant of scale of pay attached to 

the Ost of 1oreman incharge. It is Seen from the 

record that the applicant was looking after the work 

of Foreman w.e.f. 24-5-1991. It has oen stated 

by the Counsel for the ResCr1dts that during this 

period,the applicant 
tA 
only drawing his pay in the 

cadre of Mechanic and that he is not oeing paid 

anything other than the aove. In vied of the fact 

that the applicant had continued to discharge the 

duties of foreman 	for a period of 	four years 

and above,we are of the viEw that 	there is a 

strong case for giving him certair' compensation 

during the period he had 	worked as foreman incharge. 

Accordingly, the RespOrents are directed to consider 

grant of some allowances in the 	form of charge 

allowances to compensate the applicant, during the 

period he z4.;r remain 	in charge of the of the 

post Foreman. 

Since on rnerits,we found nothing 	in favour 

of the applicant to direct the Resondts to absorb 

the applicTnt as a poreman,the prayer of the applicant 

made in MA No.602/96 to implead the n 	foreman 

or to stay the appointment of the said new foreman 

stands dismissed. 
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4th the above ooservaticns,this C.A. is 

dis,,~,osed of.No Costs. 
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